
Crl. Misc. Case No.333/2021

Present:   Syed Burhanur Rahman, A.J.S.,
      Lakhimpur, North Lakhimpur.

18/11/2021

The case record is transferred to this

court for disposal and accordingly, received the

case record.

Learned P.P. is present today.

Learned  counsel  on  behalf  of  the

accused/petitioner  namely,  Md Multan Ahmed

is also present.

This  application  is  filed  u/s  438 of

Cr.P.C.  for  granting  pre-arrest  bail  to  the

accused/petitioner,  Md  Multan  Ahmed  who  is

apprehending  arrest  in  connecting  with  the

Bihpuria P.S.  Case No.510/2021 corresponding

to  G.R.  Case  No.2201/2021,  u/s  420,  493  of

I.P.C. 
As per the F.I.R.  dated 01/09/2021,

the  present  accused/petitioner,  Md  Multan

Ahmed  along  with  other  co-accused  were

allegedly involved in physical relationship with

the  informant  by  giving  false  promises  of

marriage. 

Although  the  other  co-accused

namely, Md Muktar Ahmed, Md Abdul Mannan

and  Musstt  Sahara   Khatoon  were  given  the
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benefit  of  pre-arrest  bail  vide  order  dated

04/10/2021, but upon the perusal of the case

diary  today,  it  is  revealed  that  the  present

accused/petitioner namely,  Md Multan Ahmed

is the main accused in the instant case. As per

the statement of the victim recorded u/s 164 of

Cr.P.C., she has clearly implicated the present

accused/petitioner  namely,  Md Multan Ahmed

by stating that he had established the physical

relationship with her by giving wrong promise

of marrying her. It is also revealed that she was

taken to his house and kept her for 20 days and

thereafter, she was forcefully evicted  from his

house.  Therefore,  considering  the  materials

available  on  record,  this  Court  is  of  the

considered opinion that this is not a fit case to

grant the benefit of pre-arrest bail  u/s 438 of

Cr.P.C.  to  the  accused/petitioner.  Accordingly,

the bail application is hereby rejected.

Disposed of.

Case diary/ Status Report/ G.R. Case

Record may be returned back.

 Addl. Session Judge (F.T.C.)  
Lakhimpur, North Lakhimpur.


